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thi,lhc 20th • few . . 

G.S.R.9!2(E:.~- - IR Rwarctsc el Eh eoolamBd hv section 8 of the Dipbm.-.fiic Officers (Oaths and Fee*) Act, 
[948, (4 J of J946), the Centra! Government hereby makes the following ruks further to amend the Diplomatic and 
Consular Qfficet% ffees) Rg 

! (I) These rules may be i otitatk and Oonstifar 0 
002 

2: In tine Diplomatic 1949, fm Schedule-!, the following shall be substituted:-

i - ! 
(See Rttk 

Table of Consular f.;, 

Matter in respect of which a fee is leviable Scale of tee ^applicable cut ofU- . 
la VS% In Euro 

(will apply to 
countries where 
Euro is the curs« 

AUestatum of documents - civil, trade/commercial and 
real estate/inoveable property 

I Attestation of affidavits/documents pertaining to sa 20 
purchase, power of attorney, mortgage, transfer, gift, 

etc. of real estate or moveable properties or issue of a 
document by a Consular Officer pertaining to such matters. 

1(B) Where a Consular Officer draws up or assists in 40 50 
drawing up any document mentioned in HA) above 

2(A) Attestation of civil documents (affidavits, educational 10 12 
degree, sponsorship certificates, marriage certificates, 
wills, Power of Attorney etc 

2(B) Where a Consular Officer draws up or assists in the 20 



• -

Marrwgefee 

4, A !ar Officer solemn 50 62 
of a marna> ,'cate and • certified copy of the entry(all). 

Fees in respect of men-ham shtpp'mi' 

5(A) Attestation of documents pertaining to sale, purchase, 
mortgage, transfer of vessel or tn merest 
in mercha. t vessel. 

5(B) Attestation of other documents pertaining to ship/vessel 
for issue of a certificate or verification or acceptance of 

a document or taking any action as per Chapter IX of 
the Consular Manual on 'Merchant Shipping*. The 
Shipping Company tor Capta ssel on behalf of 

r-jpmy) being applicant/payee of consular fee. 

5(C) Attestation of docume $ to a 
sailor as per Chapter IX of fee Consular Manual on 
"Merchant Shipping' (individual sailor being applicant 
for his individual U 

Fee ift respect af other sen-ices 

Uh) For administration or distribution, or both of the 
property situated in country, of the Consular Officer's 
residence, of an Indian cr. i -ny other person, 
not being a seaman, dying intestate, or if not intestate. 
when undertaking in the absence of legally e 
representative of the deceased Is country of his death or 

a request of legal heirs of dece i i ing in India as the 
case may be. 

6(B) If such property is in country of concurrent accreditation 
of a Consular t J 

260 

50 

320 

62 

10 12 

320 
5 per cent of 

estimated value 
of the property/ 
estate, whichever 

•ore. 

1,030 i,2?0 
or 2.5 percent 
estimated value of the 
property, whichever h 
more 
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